
REG ISTERED 

CENTRAL ADNINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BDA) 
Inàiranaqar 
Bangalore - 560 038 

Datel g 
fH AUGJ 1 f'Ir7 

Application Noe. 513 to 520 & 658 to 660/87 

pplicants 	 Respondents 

Shri P, Shiva & 10 Ora 	V/s 	The G, Southern Railway, Mairas & anothsr 

To 

Shri P. Shiva 
ASK Palya, Shanthi Nagar 
Tumkur Railway Station - 572102 

Shri Anthony Samson 
252—B, Railway Quarters 
Bangalore - 560 023 

Shri B. Seetharam Singh 
C/c, Sereswathi Ba! 
P.3, Corporation Quarters 
Jakanayakana Kere 
Bangalore - 560 020 

Shri K. Manikantan 
Bypanahalli 
Railway Quarters 
Bangalore - 560 038 

Shri N. GopSia Samy 
Byrappanahel].i 
Avothjha].lj Post 
tvanahal].i Taluk 

Shri Ilunawarkhan 

0.No. 321—I 
Railway Quarters 
Bangalore - 560 023 

Shri S. Ameer Basha 
71—C, New Railway Quarters 
V. shawantha pur 
Bangalore - 560 022 

RECE1VEd/ 
3 ,  

Shri S. Vitta]. Rao 
No. 559, Kengeri Railway Station 

Road 
Bangalore - 560 060 

Shri Revaiah 
S/c Channa Hsgds Shettalli P.O. 
rallur Hobli 
Chsrinapatna Taluk 

Shri N.V. Manjunath 
Naluvandha 
Nelamangala Taluk 

Shri S. Subramani 
265, 9th Cross 
Cajendranagar 
M.S. Nagar P.O. 
Bangalore - 560 033 

Shri. S. Mahadeven 
Advocate 
53, S.C. Road 
Bangalore - 560 009 

Th General Manager 
Southern Railway 
Park Town 
Madras - 3 
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The Divisional Railway Manager 
Bangalore Division 
Bangalore 

Shri M. Sreerangaiah 
Railway Pdvocate 
3 9  S.P. Buillings, 10th Cross 
Cubbonpet Main Real 
Bangalore - 560 002 

Subject : SEEDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER passed by this Tribunal 

in the above said Applications on 31-7-87. 

j \ 	••- 
DEPUTY REGISTRAR 

End : As above 
	 (JUDICIAL) 

1) C 



... A.No,658/87(F) 

A • No. 659/87 (F) 

A.No.660/87(F) 

CENTRAL AD:.:I ISTiiTIVE TRIBUNAL 
LOTIE 

DATED THIS THE 31st DAY OF Ja.Y, 1987 
Present: Hon'ble Sri Ch. Ramakrjshna Rao 	Member (3) 

Hon'ble Sri P. Srinivasari 	 Member (A) 

A.Nos. 513 to 520/87 & 658 to 660/87 

1. Sri P. Shiva 	 ... A.to.513/87(F) ASK Palya, Shanthi Nagar 
TUMKUR Railway Station-572 102. 
Sri Anthony Sarnsoh 
252-B, Railway Qiarters 
Bangalore - 560 023 

Sri B. Seetharam Singh 
C/o. Saraswathj Bai 
P-3, Corporation Quarters 
Jakanayakana Kere 
Barigalore-560 020. 

.. 	A. No. 514/87 (F) 

... A.No.,515/87(F) 

Sri K. Manikantan 
Bypanaha 111 
Railway Oarters 
Bangalore - 560 038. 

Sri N. Gopala Samy 
Byrappana lii 
Avothihallj Post 
Devanahallj Taluk. 

Sri Ivlunawarkhan 
D. No. 321-I 
Railway Qiarters 
Bangalore-560 023. 

Sri S. Ameer Basha 
71-C, New Railway Qiarters 
Yes 1wantapur 
Bangalore. 

Sri S. Vittal Rao 
No.559, Kengeri Railway Stn. 
Road, Bangalore - 560 060. 
Sri Revaiah 
S/o. Channa Hegde Settalli 

P.O. Malur, Hobli. 

10., Sri N.V. Manjunath 
Neduvandha 
Nelamangala Taluk. 

fl.Sri S. Subramanj 
265, 9th Cross 
Gajendranagar 
M.S. Nagar P.O. 
Bangalore - 560 003. 

(Sri S. Mahadevan 	••• 	Advocate) 
- 	 Vs. 

1' 

.. 	A. No. 516/87 (F) 

A. No. 517/87 (F) 

... A.No.518/87(F) 

... A.tIo.519/87(F) 

... A.No.520/87(F) 
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The Ganeral Manager 
Southern Railway 
Park Town 
Iiadras - 3. 

The Divisional Railway Manager 
Bangalore Division 
Banqalore. 	 ... Respondents 

(Sri M. Sreerangaiah 	.... Advocate) 

This application came up for hearing 

today. Hon'ble Sri P. Srinivasan, Member (A) made 

the following: 

ORDER 

Application Nos. 513 to 520/87 have 

been listed under cases not ready for hearing. AJo.658 

to 660 hve cone up for admission. The issues involved 

in all these applications are the same. Counsel for 

th: a:l±cants Sh. S. Mahadevan and Counsel for 

Respondents in A.o. 513 to 520/87 Sb. M. Srirangaiah 

were present in Court. So far as 11"k.o.658 to 660/87 

are concerned at our direction Sh. M. Srirangaiah 

learned advocate for the R liways has taken notice on 

behalf of the respondents and copies of the applications 

have been handed over to him. With the consent of 

counsel on both sides we proceeded to hear all the 

applications on merits. We proceed to dispose of the 

applications as follows :- 

2. 	All the applicants were appointed as 

Waterman in the Railways and the appointment order 

stated that their appointment would be upto 30.6.1987. 

We understand that by subsequent orders their employment 

has been extended to 31.7.1987. It is explained on 
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hat aterrnafl are 
beb1f of tha rpole 

	re.,-;uirements and 

- 	c.raned for specific periods tha- is 	':h1' t Y, 
'-unto 31.7.1987. The 

I 

+ therefore, h' 2pj:11ccflLS, srsvice of 	

31.7.1987 in accordance with  

The practte i the 

a list of persons naad as o 

fran tine to tiM.e and arranQe them 

L. n':nhsr of days that they have CCC 

in tht 
 

f rom tine to time and when 
the :u:on of frssh appojntent comes up those 

h 	n nsxjnu lensth of 
service in various 

r 
the past are Preferred for such appointment 

Apart from this sone persons are 
con 	

given appointment on ason 	

:hen their parents who er 	
in Aai].;y die v'hile in serv4ce 

in 	
t.'!o.o/87 as en;7 acted on compassjon3t0 

roun 	Th Cpp1Cats have Pr 
se r 	

ayed that their 
hc r uared and not terminated 

on 31.7.1987 an dre o 	
atteflLion to a letter dated 

of 	iL:5y 
Board circulated by the 

Pcr5 	
0ficer, Banga1Q 	

with 
C. 
  hs 	

6.3.1985 (Afl5Ure13) 	
In that 

it ha hes tthat Vatermap employed in 

o-j be eligible for temporary 
on con 	

tion 
of 120 

days of continuous 
the 

no 	
purpose of 

COunting the total & d:- 	
COflnUOJ0 

of 	
enployflent 

various spe3 en . 	
CCS 	Vateran may be aggreg  pro' 	

th  
the-  Oap between 

there beic 	two spells was due to 
ork to encage them 

and not because 



thoy rj CCtEd 

3. 	
Sb 	

Points o Zjt  
"irc

Lh 	
a 	

dd 25.1 1°8 relied 
Upon by 

	had 	do t 	 Sup)ot hi 
CCS that 

S 	
O 	

sho"jlr4 not be terfla4ed on 31.7 187 	
It merely says th at aft0 

comoletio of 120 d5 of COntjn0 
	

0P1°yment 
in SUCCOCVe spj 	

sh' be 
temorar, Stt5 fo the Purpose of 	l3ry be drawn by th 	

to
ers and should not be COntfluGd on da1lr vJaoe3 	
It COOS 	say t hat a e ft r benr Oiven 

temporary Status their sevce shoj not be 
terinated hen their temm of emDmen± exnires.

cosderation ran a w he ri • Ho cOnrrrns 	

'orked earlier - 	0 - '' is riven for 	e 	- 	
they have 	

e '.vho have spe1

- 

 aincd  thos  

dition to ork 	 in aed lon?est are 	

m passionate grounds. ersons who are aopo1nLa 	co

tcre is no merit in -nds Lfl He, therefore, con 	c  

the aaplicatiom. 

4• 	5eplY± 	to 3h. 3riraftTh, Sh. 

:hadevafl contends that once a aterman is riven 

terrorary status it is not necessary that he should 

:aterman. He coull be considered 
be continued only as  

rdin to his suitabilitY an for other rosts acco 	
d 

qualifi cat
ion. Therefore, the applicants can be 

given temporary status even nov and continued on any 

other posts that may be available. 

VJe have considered the submiSSi0flS 
5. 

of both counsel carefully. Je are of the 
view that 



once an apoinat is ivsi i'o a ar'cific 

period it stands automs -Lically terninated on 

the expiry of the period. The apulicants 

have no right to continue beyond that date. 

I-Jo..ever, ve direct the respondents to consider 

the case of the applicants for fresh appointment 

vihen recruitment is macic next taking into 

account the number of days they have already 

uorked as Yaternan subject, of course, to 

appointment of parsons on compassionate grouflds 

like applicant in Application :10.660/87. As and 

en the applicants are taken into employment 

on the basis they should be riven temporary 

status in terms of Rail. av oard letter dated 

25.1.1985. 

e also hoec that takirn into 

account the service rendered by the applicant, 

the respondents v!ill also consider the cases of 
fo  

the applic ts/apoir em to other costs, subject 

to their being found suitable and rualified for 

HP 

 

P. 	such posts according to the relavant rules. 

The applications are disposed of 

on the above terms. Parties to bear their ovin 

costs. 

SCD 	 - 

5ETY REGSTRAPV 
	 !vE?BER (J) 	/ 	I. 7JBER (A) 

n 	 ,- 	I 
	

Tvar c" 
ABD1TO. BEL, 	mr. 

RANGALO E 


